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 Vide the impugned order, the Commissioner decided 

two show cause notices, one was dropped by him on the 

ground of lack of jurisdiction and the other was confirmed.  

The assessee also filed an appeal against the confirmed part 

of the order, which appeal stands disposed of by the Tribunal 

vide its final order No. A/915/13/CSTB/C-I dated 15.4.2013 

vide which the matter was remanded. 
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2. As such it is seen that the impugned order already 

stands set aside and the matter stands remanded to the 

Commissioner.  As such, on this short ground itself and 

without going into the merits of the case, we remand the 

present appeal of Revenue to be decided along with the earlier 

remanded matter.  We make it clear that we have not gone 

into the merits of the case and the same are left open for the 

adjudicating authority to decide. 

(Pronounced in court) 
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Member (Technical) 
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